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(B) ViDA,. H(jUAftIl PrOjects Schfnn,e: 

The sCheme provides for grant of 
loans to individuals and tbelr coopera-
tivea for construction and improvement 
~ houses in villages. The assistance 
C8.Jl also. be utilised for laying streets 
and drains to improve environmental 
conditions. The loan assistance is pro-
vided at the low rate of interest re-
payable over a period of 20 years. The 
ceiling cost for a house tor which loan 
assistance is provided is Rs. 8000/-. In 
case of houses costing less than Rs. 
2000/-, 90 per cent loan is provided. 
In case of houses costing Over Rs. 
20007-, 80 per cent loan is provided 
subject to, maximum of Rs. 5000/- 1)er 
house. 

(C) Subsidised Housing Scheme for 
P14ntation WOrkers: 

Under the scheme, Central financial 
assistance fs given to the State Gov-
ernments concerned. for providing as-
sistance to the Planters to help them 
in discbarging the statutory obligation 
of pro,vIdin.f housing accommodation 
to their workers. The assistance is 
given in the shape of loan to the extent 
of 50 per cent of full cost of no use, a 
subsidy of 37. per cent and the balance 
of 12, per cen1 has to be met by the 
Planters from their own reso,urces. Co-
operative societies of Plantation wor-
kers are also eligible fOr financial as-
sistance to the extent ot 6'5" per cent as 
loan and 23 per cent as subsidy. A 
ceilling cost of Rs. 5000/- has been 
prescribed for admissibility Gf Central 
888lstance under this scheme. 

(D) Integruted Subsidised HotI.B'ing 
Scheme for InduStrial Workera 
and Economi.enltV Weaker Sec-
tion.: 

Under this scheme assistance is pro-
vided for construction of houses by the 
State Governments and their designat-
ed agencies for industrial workers and 
for persc)ns belo~ing to the Economl-
ally weaker sections. 

(2) Amstatace from OtJr,e-r .4.G'encie,: 
The IMncial asaistanee is allO pr0-

vided til oUler .,enciea Hke the L.LC.. ..,. 

G .. I.C.. HUDCO, Commercial Bank« 
etc.., fol' construction of houses for 
we~er sections Qt the society. 

As housm, falls within the sphere Of 
activities of the state Govemments, 
there is no questiOn of the Centr~ 
Government putting any restrlctiona 
on the State Governments. The state 
Governments are free to formulate 
their own schemes accroding to their 
own priorities and requirements and 
finance them as they Uke. 

Land aoquired ad Its dI8trlbtatloA la 
Dadra &J1d Nanr Bavell 

5783. SHRI UTTAMBHAl H. PATEL: 
Will the Minister of RURAL RECON-
STRUCTION be pleased to state: 

(6) how much laIld has been kept 
aside or acquired under the Land 
Development Ceiling Act in the 
Unio~ Territory of Dadra and Nagar 
Haveli; 

(b) how much land is likely te be 
acquired; 

(c) how much land haa been given 
out of acquired land to landless far-
mers and other categories of weaker 
sections of the society; 

(d) whether it is a fact that the 
above act is not in openltion at pre-
sent there; 

(e) if 110, the reasons therefor; m1d 

(f) what action has been taken or 
propoaed to be taken by Government 
In the matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTUBB 
(SHRI R. V. SWAMINATHAN): (a) 
to (c). A statement ia laid on the Table 
of the Sabha. 

(d) No. Itr. 
(e) and (f). 'lbMe questioDi do not 

arise • 



\ 
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(in cr&tWs) 

--------------------------------------------------------------------.Land acqujl'ed lUld er the 
Cellin_g Act 

Land likely to be acquired Land given out to la!ld-

Foreign vel8els for Deep Sea fishing 

5"'18~ . .sHRI BALASAHEB VIKHE 
PATIL-: Will the 'MiniJter of AGRI .. 
'CULTURE be pleased to state: 

(a) whether it is a fact that GQvem-
ment are encouraging the use of for-
eign vessels on charter to undertake 
deep sea fishing; and 

(b) if so, whether it is due to non-
-availability of Indian vessels and whe-
ther any and what seeps have been 
taken tc manufacture Indian vessels 
for the purpose? 

THE MINISTER OF STATE IN 
'THE MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN)-: (a) 
and (b). Government have got a sche-
me under which indigenous ftshing 
vessels are elIgible for a subsidy of 
33 per cent of their cost. The capacity 
to build such vessels within the COUIl-
'try is thus being encouraged. (COpy of 
-relevant notificafion is appended here-
with). [Placed in Li'braru. See No. 
LT-1174/S0.] Import of fishing vessels 
is also permItted on a selective basis. 

1n addition to this~ Government 
'Would like to keep the option open Jbr 
augmenting fishin. fleet by permitting 
reharter of such velaels for specified 
purposes. Hence permission for char-
tering at fishing vessels is,i ven to 
>enable the industry to determine the 
«onomics of deep sea fishing ill the 
1lr1.e~mi'ted are,. and for under ex-
~loited and un-exploited varieties of 
ti'hes wJlh dure~ type. a~d sizes 
of fla~ vessels -nd fOr lenelti 
trMs.t,r Of techno.. ' 
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FiDaDclal asaistauee for Tamll Hada 
frOm World BaDk 

5785. SHRI N. DENNIS: Will the 
Minister of WORKS AND HOUSING 
be pleased to state: 

(a) whether financial assistance bas 
been. secured from tbe World Bank 
during the financial years 1977-78. 
1978-79 and 1979-80 for Tamil Nadu 
Drainage and Water Board and Madras 
City Water and Drainage Board; 

(b) the details thereof; 

(c) the actual assistance so far re-
cetved; and 

(d) the steps taken by the Centre 
for its pror>er utilisation? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): (a) 
to (c). Tamil Nadu Water Supply and 
Drainage Board has not secured any 
direct financial assistance frt'lXl World 
Bank so tar. The agreement with the 
World Bank provides for an estimated 
expenditure of US $ Ii .• mUlio." on the 
Water Supply and Sewerage sector out 
ot which the World Bank will finance.--
~ the extent of US S 8.2 million. 
Madras Metropolitan Water Supply 
Sewerage Be,ard has received the World 
Bank assistance throUlh the Celltral 
$ad State Governments for water sup-
ply and drainage component ot MadraS 
Urban Development Project I for exe.-
cution of the immediate Works Pro-
IIramme, as stated below: 

(1) No Inanclal assittance during 
197' .. 78. 




